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[Secretery-General)

passed by Lok Sabha at its
sitting held on the 6th August,
1991.”

(ID

“In accordance with the pro-
visions of rule 96 of the Rules
of Procedure and Conduct of
Business in Lok Sabha, T am
directed to enclose the Jammu
and Kashmir Criminal Law
Amendment (Second Amen-
ding) Bill, 1991, as passed by
Lok Sabha at its sitting held
on the 6th August 1991.”

Sir, T lay a copy each of the
Blls on the Table.

HALF-AN-HOUR DISCUSSION

points arising out of answer to starred
question No. 222 given in the Rajya
Sabha on 30th July, 1991, regarding
subsidy on Food and Fertilisers —
Contd.

SHRI MOTRU HANUMAN-
THA RAO (Andhra Pradesh):
When we asked supplemetaries both
the hon. Finance Minister and the
Agriculture Minister were present.
Both of them clarified that the old
stocks would be sold at old rates
and they would also sce to it that
the farmers will get the fertilizers
at old rates. We took that as-
surance. But later when 1 went
to my State 1 tound that there was
a circular sent by the Central Go-
vernment that all stocks should be
sold at new rates and the extra
amount should be credited to the
account of the Central Government.
1s it truc? How it has happneed?
Why this discrepancy has taken
place?
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SHRI MOTURU HANUMAN.
THA RAO: Please speak in English.
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The hon. Member just said that
1 had assured the House that we
have taken steps that the old stocks
will be sold the old rates which
were lying with the sellers. That
was the circular sent. ..(Interruptions)

DR. YELAMANCHIL]I SIVA-
JI: You categorically  told that
you do not discriminate  betwcen
the whole-sater and retailer.  What-
ever stocks that are available with
the seliers would be sold at the old
rats. That was tcld in the House.
(Intcrruptions).

SHR1I BALRAM JAKHAR:
Because the fertilizer  industey is
not controlled by me. 1 told you
that we are copncerned  with the
distribution.  That 15 why. when
the Finance  Minister announced

this proposal in the House, imie-
diately 1 took steps to sec that what-
ever stocks are lying with the
sellers, throughout the country will
be sold at the cold rates. | alterted
the State  Governments  because
that is the only agency through
which [ can reach them. That is
the only avenue available to me.
I cannot personally go. 1 just call
all of them. This »s for the first
time that we are downg it. There
are large stocks laying. At least,
my farmers could not be put to
(Interruptions).

SHR] MOTURU HANU-
MANTHA RAQO: You are saying
“my farmers”. We are all farmers.
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SHRI BALRAM JAKHAR:
1 am one of you. You are one of
us. There is no difference. We are
one. There is no distinction.

SHRI MOTURU HANUMAN-
THA RAO: But my question is

not answered.

SHRT BALRAM JAKHAR:
I had issucd the instructions and I
hope that the Governments in the
States will take care of it. To-
morrow again 1 will call all the
people from alts the States to de-
termine how to devise that me-
chanism by which we could adopt
this formula which the Finance Mi-
nmister has just evolved. We hope
that nothing haky-panky takes
place. There are lots of avenues;
T am also apprehensive that some
people with some evil intentions
might take advantage of that. We
must be aware of it and not only
the Government but the whole
people, the farmers, their organisa-
tions, must come together to save
themselves and the country...

SHRI MOTURU HANUMAN-
THA RAO: I am sorry: T am not
concerned with the formuta. T am
not raising the issue of formula, of
the small farmer or the big farmer,
The question is, when we asked some
supplementary question, you replied
that the old stocks would be -old
at old rates and...

SHR1 BALRAM JAKHAR:
1 do not go back on that. 1 have
got some rteports...(Interruptions).

SHRI MOTURU HANUMAN-
THA RAQO: You did not say then
that a distinction will be made
betwesn the whole-saler and a  re-
tailer.

SHRI BALRAM JAKHAR:
The question is, the wholesaler is
for the Government and the retailers
had already given it their commis-
ston. That was it. You needed
money for the Exchequer, and that
is for the Government. That is that
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I said. .(Interruptions). The simple
and straight way is, even now...

SHRI MOTURU HANUMAN.-
THA RAO: Even Government
stocks are sold in the black market.

SHRI BALRAM JAKHAR:
It might be; 1 do not deny it. But
that is for the State Government.
State  Governments look after the
problems of law and order, fair dis-
tribution, and 1 think T have got
only one instance from Andhra
Pradesh, where there have been some
problems. There have becn riots:
there has been a firing. That is
the only State because there, the
differentiation between the retailers
and the wholesalers is not there, and
that is the only place. We are
trying to get in touch with them.
1 am getting in touch with the whole
set up and 1 think in future also
we have to take care of these things. . .

DR. YELAMANCHILT SI-
VAJI: With what effect?

SHRI BALRAM JAKHAR:
Let us see. You are there also:
you are representing that State.
We all should come together to
find a solition. It is something
of our own homogenety which is
to safeguard the interest of the far-
mers. 1 may complain today. 1
have to say something. 1 think as a
farmer T would not have liked any
subsidy cut. 1 have myself been
espousing the cause of the farmers
since 1 came in my senses in the
forming profession. I know what
it means to be a farmer. I know
the hardships.

Now, this genlcman. .(Interrup-
tions) .. my Finance Minsster, Hen,
Finance Minister of today ..
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SHRI S.B. CHAVAN : No, we
all, nothealone isjoint. (Interrup-
tions).

SHRI BALRAM JAKHAR :
Please listen, I am not saying that.
1 am only saying that the hon. Fi-
nance Minisler, his persuasion,.
(Interruptions)

SHRI P. UPENDRA : Aninno-
cent man is being made the scape-
goat,

SHRI BALRAM JAKHAR :i
am pround of my Finance Minister.
He has done the right thing. He
has done the job..(Interruptions).
Let me say something which must
be recorded because what he has
done under these trying circums-
tances, nobody else would have
tried to do, and he did it with such
simplicity, with the wholehearted-
nzss, with openheattedness. H:
talked to me ; hetold methat thisis

the position, Either you save
the nation or the farmer. If the
nation is saved farmer is saved.

Thefarmer has saved thenationtime

and again. It ‘s the farmer who

brought this nation to the presznt

stage. If the farmer had not come

up, you would have been having

a begging bowl in your hand. Now

we are 85 crores. You were only 35

crore when we warz importing million
of ionnes of foodgrains and now
we are 25 crores and the farnier has
given us the unique position not
only to feed ourseives but even to
send something to others. Last time
we sent one lakh tonpes for the
Africa Fund and then also to Russia
and oiber friends. We helped them.
And even now we can have the cap-
acity to 2xporf, and that is what I am
gomgto do. I know what 1t means
to be a farmer. I know their hard-
ships. That is why T said that I was
against it when I realised the sac-
crifices to be made. People made
sacrifices and laid down their lives
to get independence for us. Can’t
we do something for the nation to
stand on its own legs ? This isthe
prime time and the testing time for
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all of us. The hon. Finance Minis-
ter assured me emphatically and
also reiterated twice on the floor of
the House that we would not allow
the farmers to go with a begging
bowl, We will provide them with
all the facilitfes. Shri Bhupinder

Singh mann is a great friend of

mine. He is from Punjab. He has
been a farmer all along his life. I
know how much we pay to the far-
mers. We have also to see to the
conditions of the people who con-
sume. We have to make both ends
meet. I know what has to be done.
T will reply in the House when the
Grants for Agriculture Ministry
are taken up. We cannot hurt the
farmers. When the farmers are
hurt, the whole countryis hurt. We
have to safeguard the interest of
the whole nation as such. We will
have to do whatever we can to
enable the country to stand on its
legs. This time we have used 24
times more of Nitrogen and 18°;
more of DAP. If we don’t import
the fertiliser, what will the farmer
dointhe next sowingseason ?The
sowing season begins in the months
of October and November. We
will have to safeguard their interests.
Som= people say that there are big
farmers. They are big but lengih-wisc,
We hav= imposed cailing not oncc
but twice. Nobody owns moi# than
7/1-2 acres or 54 acres of dry land
farming. We sbould be greatful to
the farmers who are feeding this
country. They should not be pena-
lised. We arcdoing something which
is tenable. 'We have to promote
co-operative  farming in times (o
come. There i< more of load on the
land’ We have to take off this load
on the land. We have to provide
them the basic necessities which
we have envisaged in our Budget.
We have to start industrics, agro-
based industries, in the rural areas.
We have to provids facilities for
packaging, grading, marketing, pro-
cessing,  storage, transportation
and refrigeration. T have a strong
fexling  and the confidence that
given all the oopportunities, the
farmers can help in increasing the
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expor. of agricultural  products
substaniially. Thereis nothing daun-
ting in this. This is a lund which
gives everyihing to us af  every
timz and in every climate. We will
be providing the technological
breakthroughto competein the world
market. We will be doing semething
wonderful to the people of India
and to thz farming communiiy
n the near future. We wili bridge
the gap be‘ween the rural areas
and the urban areas. We don’t want
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them to fight. We want them to live
like brothers and amenabie.

THE
(SHRI

‘VICE-CHAIRMAN
BHASKAR ANNAIJIL

.MASODKAR) : The House stands
“adjourned till 11 a.m. tomorrow.

The House then adjourned
at fifty-five minutes past
seven of the clock till ¢leven
of the clock on Wedne<day,
the 7th Auvgust, 1991.



